IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD BENCH

AT HYDERABAD

DATE__OF__ORDER__:__17-09-1998,

~ Between :i-

Ch.U.G-Sankaram

«+¢ Applicant

And
1. The Chief General Manager, Tele-
communicatien, Docorssnchar Bhavan,
Nampally Station Rd., Hyderabad.

2. The Chairman, Telecom Commission,
New Delhi.

3. The Telecom District Manager,
Eluru.

4, The Telecom District Manager,
Nizamabad.

5. M.Chinna Rao

+«s+. Respondents

Counsel for the Applicant : Shri K.Venkateshwara Rao

Counsel for tha Respondents : Shri V.Rajeshwar Rao,CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN :  MEMBER

THE HON'BLE SHRI B.S5.JAI PARAMESHWAR

(h)

MEMBER

(3)

(Order per Hon'ble Shri R.Rangarajan, Membsr (A)
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‘case the applicant's case should have been considered|f

D

(Order per Hon'ble Shri R.Rangarajan, Member (A) ) e

Heard® Sri K.Vsnkateshuar Rao, learnad counsel
applicant and Sri V.Rajeshuar Rao, learned standing cou

for the resgpondents,

2. The applicant in this OA uas ® auarded Censure.

dt .25-11=82 with a stipulation that ‘the Censure will be
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for the

nsel
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R
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inforce

Por a period of one ysar from the date of service of me%a on the

applicant, Counsel for the applicant states that this
is dated 25-~11-92 and it should have no effect after 23
but the respondents counsal states that the orde# dt.2j

is served on the applicant dnly on 6-1-83 hence it will
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-11=93"
/

-11=03

have

its currency till 6-1—94}hence the applicant kae not bJaﬂ consi-

N
g

dered for promotion:uhen the D.P.C. met during January/

1994,

3. This D.A. is filed to promote the appliéant to
Group-B from 3-6-94 when his juniors were promoted to |
B, No rule has bsan quoted in regard tﬁ the stipulatip
penaglty of Censure will be inforce for a periof of one
the date of serving the order on the applicant. The ap
has also not challengéd that order of Censure, Hence
observe anything in that connection. It is seen from |p

of the reply that the DPC met ddringaaa@uary/February,

It would mean that tha DPC met after 6-1-94 probably, (i

tion. Ue do not kh@@ the reasan for not considering|h
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if the DPC met in the month of January/February, 1994.

applicant filed a representation in this connection dt.5-1-96

(Annexure-IV pags=-20 to the OA). It is stated that the

representation is still E%ﬁ be replied.

said

4, Sri U.Rajeshwar Rao, learmed standing counssl *ur the

respondents submitsg that tha~§espondants have not recei
such reprasentation. However, the representation&?vail

page~20 to the DA may be taken note of and the Responde

K

mayéiispoae of the same keeping our obgervations in the

jed any
Lble at
ht No.2

mind.

If the applicant is so advised may file additional raprLsantation

!

within fPive days from the date of recsipt of & copy of
As the OA copy has already been handed over to the resp
no need for the Registry to send a copy of the OA to th

again,

S, Original Applicationis disposed of accordingly

order as to costs,
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'tapy to:
17 The Chief Gemeral Mamger, Telecemmunications,
Doorsanchar Bhavan, Nampally Station Read,
Hyderabad, = - ' ‘ " >
2? The Chairman, Talecom Cemmissian, Neu Dmlhi;_ -
3. The Tglapam District Managar,_sluru:
4?;Tha T@lacém Diatrict ﬁanager, tiizamabad,
S, One cepy to Mr,K.Venkatesuara Ram,Aduacate,CAT,HyddrﬁbéEJ.
. 6% One copy to Mr,.V,Venkstesuara Raﬁ,ﬂddl;CGSC,CAT}Hydarabad.
7. One copy to D.R(A),CAT,Hyderabad, ' :
ﬂﬁ'ﬁne‘capy'ta duplicate émpy.' .
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